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JUDGE, MACT NO I, BUNDI

JUDCE, MACT NO.?. BUNDI1.

DLI]PAKDUBEY
ADJ NO,I, BUNDI
PRAMOD KUMAR SHARN4A

ADJ NO,2. RLJNDI

l ATUL KUMAR SA-XENA

DISTRIC"I & SESSIONS ]UDGE,
J'DGE. MACT, ntAl-,\wAR

JUDOE, MACT NO 1 , KOTADEI]PAK PANDEY
IUD(]E. FAI\,IILY COURT NO.2
KOIA

5 KISHAN CHAND
]UDGE, FAMILY COURT NO ],
KOTA

IUDCE. MACT NO 2, KOTA

Notc-
t. 'l'hc officers shall dispose offnxnimum 40olo additional work as per

circular of standard ofwork.
The cases in which thcre are direction of htgher Court for time bound
drsposal shall bo dccided on priority basis
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No.Estt,b2(v) 1/WA/ 2O2O/ 3OO3 Date:2o.o7.2O2O
Copy rotuarded to the followrns for rnrormation and necessary action:

!.The Reglstrar-Cum Principal Secretary to Hon'ble the Ch ef.tusrice, Ral. Hioh Court, Jodhpur/ Bench, larpur.
2.The Secretary to the Law Mrnrster, Government or Rajasuran, ,aipur.
3.P S. to All Hon'ble JudSes aL Jodhpur.
4.The Prncipal Secretary to the Government, Law Department-Cum-Legal Remembrance, Ra)asthan, .larpur.
5.The Secretary to the Government of Ratasthan, Departmenl of General Admrnistrat on (Gr.2), laiDUr.
6.The S€c.etary, Lokayukta, Sachivalaya, Jaipur.
7.The Accountant General, Rajasthan, laipu.-
a.The Resrstiar General /Req'stcr(Vis.)/(Admn.)/(Rules)/(Class.)/(Exam.)/OSD(F&l)/(lui:jicial) Rajasthan Htgrr

court, lodhpur and Registrar hq. At Oelhr,
9.The Registra(Admn.), Rajasthan High Court Bench, laipur with the request to d,stibute lhe copres or th,s

order to all the Honbre ]udges sitting at.laipur through P.S./ lYember Secretary, Ralasthan State Lega
Servlc€s Authoity and all the ludicial Offi.ers posted in the Registry at laipur B€nch, laipur.

10.All lt. Reg strdrs/ Depuly Reqislrars, Ralasthan High CoLr.t, lodhpuy' Bench, ldrpur.
ll.Concerned DJs wilh the request to serye/.i.cuate the copy of this order to the concerned Famly

Courts/Officers/T€asury Officec as per directron issued vide this office letter No 17022 dated 0a 10.201!,
12.The Orrector, Ratasthan State ludical Academy, lodhpur.
l3-A.O.1., Classification Sechon (Websrte), Ralasthan H gh Court,lodhpur/Bench, Jarpu.
Persona Frl€/Conf ./Acco!nts/GeneraUSub.Court/
comp!ter cell/R:lS Leave/Statistics/.lr.Adt./Building cell

REGI (A MN.)


